
ACT No. XXVII OF 1861. 

(Reeelzed the assent of the Governor Ger~er-al on the 7t?~ Septenzber 186 1 ./ 
\ 

An Act to regulate the ud~~liina'stmtion o f  Pol-~ B1ai.r and other Settknzent.~ i l l  

the .A~zdc/,~nan Islands. 

WHEREAS the Settlement of P o ~ t  Blair including the territory thereto 
attached, within the Andainan Group of Islands, is 

Preambb. 
occupied as a Penal Settlemeilt for convicts sentenced by 

the Courts of British India to transportation, and it is expedient to provide 
for the admission and reside~lce of other persons than convicts within the 
said Settlement ; and whereas it is expedient to provide in like manner for 
any other Set%lements that lilay be formed in the said Islands, as weil as for 
the occupation of land and the genera.1 administration of such Settlements ; 
It is enacted as follows :- 

I. The land of the Settlement of Fort Blair and of any other Settle- 

~~~~d vested absolute!y ment that may hereafber be formed' by the Government 
in Government. of India in the Andaman Group of Islands is vested 
absolutely id Her  Majesty the Queen, and such land shall not be sold, leased, 
or otherwise transferred to or be acquired by any person except by and 
through an- instrument in w I-iting executed by the Superintendent of the 
Settlement or such other authority as the Governor-General of India in 
Council may appaint, and it shall be conlpetent to such Superintendent or 
other authority to eject m y  person from any land oucupied or in any way 

by stleli person which he:shall not  have acquired in the nlanner 
pescribed in 'this Section. 

:I. The Governor-General of India i n  Council nlay appoint one or 
more Officers to superintend tlle riiitnr~getncnt of the land 

Appointnlent of Of. 
ficela to ~upcrintcntl ma- of the Settletne~lt of Port Blair and of any other Scttlc- 
nagcment of lnnd,k~ .  

ment as aforesaid, and the realizntioll of any Revenue, 
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rent, or other dues that nlqy be payable on account. of such land, and any 
Officer so appointed, shall, in the matters aforesaid, be subject to the direction 
alld coiltrol of the: Gov&r.nor General of India in Coancil and be guided t,y 

such instructions as the Governor-General of lndia in Couucil lriay &om 
time to time issue. 

I l l .  Tlre administration of Civil nr~d Criminal j~latice within the Set- 

Adrninistriitio~~ of Civi\ 
tlcment oi' Port Blair a.11d of any other Settle~nent 

a11d Ciilllillnl justice, ' aforesaid, shall be vested in such Officer or Officers as the 
Governor-C$eneral of India in Council may, for the purpose of tribunals of 
first ii~stw,nce or of reference and appeal, appoint, and the Officer or  Officers SQ 
appointed shall in matt.ers aforesaid be subject t,o the direction and control of 
the Govel-nor-General of India in Council, and be guided.-by such instructions 
as the Governor-General of India in ('ouncil may Boin time to time issue. 

fV.  i t  shall Le lawful for tho  Covcrnor-General of lndia in Couilcil 
to  declare in what cases the order, judgment, or selltenco 

Appeal. 
madc by any Officer appointed as provided in the last 

*preceding Section shall he final, and to dirnct that from any such order, 
judgment, or sentence an  aypeal In&y be heard ant1 decided by any Court 
established within British India and beyond the limits of the Settlement of 
Port Blair. 

V I t  &all be lawful to the Governor-General of India in Council to 

Revision s*?d confirmu- 
erripowcr any Court established within British India and 

thon of sentences. beyond the limits of the said Andaman G~aoup of Islands, 
to confirm and modify or reverse any order or sentence in any Cri- 1 
nlinal trial by any Officer within such Settlerncnt, a i d  no sentence of death i 
passed by any Officer witahin any Settlement in the said Group of Islarlds 1 

1 
shall be carried into execution until i t  be confirmed by the Governor-General 
of Irldia in Couriuil or by such Court, established within British India as 4 

as the. Governor-C4enera.l of lnciia in Council may for ttrnt purpose I 

appoint. 3 

VI. It sliall not be lawful for tho Master or Commander ' i f  a.uy .$cs&l 
.to land or -to auchor such vcsscl for' the purpose of linci- 

JJenalty for hlnster an- 
ehorir~g his verse1 for the illg any pei'son Or any .goods Or . thil~gs at  any place .'oil 
pnrpose of lancliogc o f  
I,m"jengeis or ~t the Coast'of the Settlement of  Port Blair or any"'other 
~ionc!!:o~iz,~d Port. 

Xett~en~er!!. RS aforesaid, except a t  such place as rnay-be 
t l c c ] 7 . . ~  : ; <L, vc? 



declared a Port under the pravisions of Act XXII of 1855 ( j o y  the ~ e g u b -  
tiosa of Ports and Port-dues) ; and any Master or Commander so offending 
shall forfeit and pay a sum not exceeding one thousand Rupees. 

VI I .  Any person who sllall land from any vessel or boat a t  any place 

Penalty for lnnding at on the Coast of the Settlement of Port Blair or of any 
onttuthorired Port. other Settlement as aforesaid, except at such place as 

shall be within the limits of any Port declared under the provisions of the 
said Act XXII of 1855, shall forfeit and pay a sum not exceeding five 
hundred Rupees, and any goods or thing landed from sny vessel or boat, 
except within such limits, shall be liable to be seized by any person in the 
employment of Government within the Settlement, and may be confiscatecl 
if the Superintendent or other Officer aforesaid shall so direct. 

I 1  The provisions of tho !zst twc! preceding Sectiorrs shall not. 
Exception from provi- apply to any vessel or boat the property of Her Majesty 

siona of last two SIX- 
t.ions. or used for any public purpose, or to any person, goods, 
or thing landed from such vessel or boat, nor in any other case when the 
Sections aforesaid shall have been infringed from stress of weather or other 
unavoidable circumstances. 

IX. The Master or Commander of any vessel which shall enter any 
Master of vessel to+:  Port of the Settlement of Port Blair or of any other 

hver to Conaerveror list 
of crew, &c. Settlement as aforesaid, shall be bound to deliver to the 
Conservator of the Port, within twenty-four hours from the time of enter- 
ing, a list of the crew and passengers on board of such vessel as well as a 

hlanifest of the Cargo carried by such vessel ; and any 
Penalty.  aster or Commander failing to deliver such list and 

Ma.nifest within , such , period, shall forfeit and pay a sum not exceeding five 
Iiundsed kupees. 

X. No person shall land within the limits of any Port of the Settle- 

Penalty for any peraon 
ment of Port Blair or of any other Settlement as afore- 

landing without license. said, except under a license granted as hereinafter pro- 
vided or under the written permission of the Conservator of the Port or of 
the Superintendent of the Settlement or other authority appointed as pro- 
vided in Section I of this Act, and any person so landing without such 
license or pernlission shall forfeit and pay a sum not exceeding five hundrecl 
Rupees. 

Xi. K O  
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XI .  No  goods or other thing shall be landed within the limits of any - 
Penalty for landing Por t  of the ~ e t t l e m e n t  of Port Blair or of any other 

goods witlloutlicense. Settlement as aforesaid except under the written permis- 
sioiz of the Conservator of the Port or other O@cer appointed on that 
behalf; and any goods or thing landed without such permission, shall be 
liable to be seized by any persbn in the enlplogment of Governmeilt wit,llin 
the Settlement, and may be confiscated if the Superintendent or other an- 
thority aforesaid shall so direct, 

XII. Every Master or Commander of a vessel shall, twenty-four hours 
Penalty for Master a t  least before the departure of such vessel from any 

omitting to furnish the 
Conservatol. a list Port  of the Settlement of Port  Blair, or of any othey 
of 11is crew bc. before 
the departure of his vew Settlement as aforesaid, furnish to the Conser~rator of 
SC;~. such Port a list of the crew and other persons who are 
about to sail in such vessel, specially designating any ~ e r s o n  (if any) who 
shall not have arrived a t  the Settlement in such vessel ; and every Master 
or  Commander who shall fail to furnish such list shall forfeit and pay a sum 
not exceeding one thousand Rupees. I f  any such Master or Cornmanser 
shall, after furnishing the list herein mentioned, take or receive on board his 
vessel ally person, not mentioned or included in such list, for tlie purpose of 
taking him froin such Port, without forthwith informing the Conservator of 
such Per t  of the name sf such persor;, he shall be liable to forfeit and pay 
a sum of five hundred Rupees for every such person so taken or received on 
board. 

XIII. Every Master or Commander of any vessel anchored in, or 
about to depart from: any Port of the Settlement of Port  

Inspection of vessels. 
Blair or of any other Settlement as aforesaid, shall be 

!sound, sr, the requisition of the Conservator of the Port or other person 
acting under the instructions of the Superi~tendent  of the Port  or other 
Officer as aforesaid, to permit such Conservator or otlzer person to inspect 
such vessel and to produce before such Conservator or  other person any 

person who nlay be on board of such vessel. If any 
Penalty. 

Master or Conllnander shall fail to conforin to any of the 
provisions of this Section, he ssllall forfeit and pay a sun1 not exceeding 
one thousand Rupees. 

X'TTT. If 
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XIV. If' the ?,!taster-or Commander of any vessel or other pelson 
Pennlty fdr recei\lng shall wilfully receive 011 board such vessel or 011 any boat 

011 board n convict for the 
purpose of escape. any coilvict undergoing a sentence of transportation, for 
the purpose of conveying the sarne froin the Settlement of Port Blair or any 
other Settlement as aforesaid without the kilomledge or authority of the 
Superintendent or otlier Officer aforesaid, such Master or Colnmancler or 
other person shall forfeit and pay a sum not exceeding one thousand Rupees, 
besides being liable to any punishment that nlay be awarded on collviction 
of any offence comnlitted by hi111 under the provisions of the lnclin~l 
I'enal Code. 

XV. No person shall reside at the Settleillent of Port Blair or any 

License far rcsidillg other Settlement as aforesaid beyond the period of 01:s 

the Seltkment. month, or after the departure of the vessel by which hc 
was conveyed t o  such Settlement, except he shall hold a license granted by 
some person enlpomered in that behalf by the Governor-General of India in 
Council ; and any person who shall so reside without such license shall for- 
feit and pay a sum not exceeding five hundred Rupees. Such person may 
be required to reinove himself from the Settlenlent in which he shall be with- 
-in such tirne as the Superintendent or other Officer appointed as provided in 
Section I of this Act shall direct, and if he shall fail so to do he shall forfeit 
and pay a sum not exceeding five hundred Rupees, and may further be 
shipped and removed froin the Settlelazent by any vessel that the Superin- 
tendent or other Officer aforesaid shall appoint for that purpose. 

XVI.  The Governor-General of India in Council may determine the 
Gondiliona license conditions upon which a license to reside in the Settle- 

to be determined by Go- 
vernor.General in coun- merit of Port Blair or any other Settlement as aforesaid 
cil. shall be granted. The coilditions so determined shall be 

inserted in the license : and if the holder of any such license shall fail to con- 
form to, or dial1 infringe, tti~y of the coilditions therein specified, 11e shall 
forfeit and pay any sum specified therein as a forfeiture payable for any neg- 
lect or infringement of such conditions. Such person may also be required 
to renlove himself from the Settlement in which he shall be, and his failure 
so to do may be enforced as povided in the last preceding Section. 

XVII. The forfeitures incurred under this Act may be imposed by any 

Ilnpositio~l R I ~ C I  ECO. OAicer exercising the authority of Hagistrate ~trithin the 
r e r ~  of forfeitures. Xcttlcnlcllt of i30rt Blair, and tlle payment of tlls sum 
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may be enforced by distress and sale of the goods and chattels of the. offen- 
der, or in the case of the Master or Commander of a vessel, by the distress 
and sale of such vessel and the tackle, apparel, and furniture thereof : and in 
default of the recovery of any sum forfeited and payable under this Act, the 
offender may be imprisoned in the Civil Jail for -a period of one nlonth if 
such sum be not sooner paid. 


